121

-

Caling Attention

(1) Notification G SR No 354 (E)
dated the 20th July 1973, togcther with
an Lkiplanatory Memorandum thcrcon

(u) Notification G SR Nos 360(k)
362(F) dated the 24th July, 1973, together
with an Esplanatoty Memoiandum therc
on [Placcd 1 Libranv  S¢e No LT
5374/73 for (1) and (1) ]

1 Notification undcr
Act, 1971

. Mmssiry of Tmmance (Department of
Revenue and Insurance) Notfica
tons.

SHRIMATI SUSHILA ROHATGI
also beg to lay on the Table—

the Finance (No. 2)

Sir

I A copy (in Englhsh and Hindi) of the
Ministry of Iinince (Depaitment of Re
venue and Insurancd) Notfication G S
R No 747 datcd the 21st July, 197
under sectton 51 of the Finance (ho 2)
Act, 1971 [Pldd i Libray  Sce No
LT 5288/79)

I1 A copy each (in English and Hindi)
of the following Notifications of the Mint
stry of Finance (Dcepaitment of Revenuc
and Insurance)

(1 Nonfication G SR No 284(F)
datcd the 28th May 1973 [Placed 1
Libtuy Scc No 1L A376/73 ]

()  MNotthcation GSR  No 699
dated the 7th July 1973, together with
an Esplanatory Munorandum thereon

(ur) Notification G SR No 726
dated the 14th July 1973 together
with an Fiplanatory Mcomorandum
thereon
(1v) Notification G SR No  3556(F)
dated the 20th July 1973 togethar
with an  Explanatory  Memorandum

thereon
[Placed 1 Linary 8¢ No 1T 5287/73%

for () to (1v) ]

(v) Notifications G S R Nos  56(k)
and 357(E) dated the 2Ist Julv, 1973
toacther with an  Explanatory Memo
randum thcreon

(+1) Notification SR No J39(L),

datcd the 24th  July 1973, together
with an Explanatory  Memorandum
tholeon

[Placed 1n Library Sce No LT 5395/73

tor (v) and (vi) ]

[ 7 AUG 1973 )

lo a matter of 122
urgent public mportance

CALLING ATTENTION TO A MATTLR
OF URGENT PUBLIC IMPORTANCE

Situation arsmg out of Stitke by the Ioco
Runming Staff of the Railways

MR  CGHAIRMAN
Mnon

M Subramania

SHRI NAWAL KISHORE (Uttar Pra
deshy  sir about this Calling  Attention
Mouon I gave the same kind of Calling
Attentton Motion on the 3rd and Mr
Banarst Das also signed 1t 1 got the infor
mation that 1t had not Dbeen adnmutted
that 1t was rejcted  Now, 1 find that 1t
has bcen taken up 1 am quite happ
But I do not understand why a subjcct of
this tmportance 15 first rejected and then
ity cwepted

MR CHAIRMAN I wil el you On
the dav when the Calling Attention Notice
wds grien 4 slitement was going to be
madce by the Raillway Mimster and 1t was
thcn made by him Then  danfications
were Jiven by the Railway Munistar Then
the situation ~o developed that T found 1t
uccessary  that there should be a Calling
Attention Motion on this question

SHRT € D PANDLE (Uttar Pradesh)
Than vou gave parmission?

MR CHAIRMAN Yes I keep on
wilching how the sitmation devcdlops fiom
tune to ume becwse I hase got to deadc
the pownt of puornty for each Calling At
Lention Motion

SHRI NIREN GHOSH (West Bengal)
In fact thace should have been a tlhiee ot
four hour discusston on this

SHRI NAWAL KISHORL
grie notrce, 1t 1s

Whenever 1

MR CHAIRMAN I do not caie for the
nimes I care for the subject

And that 1 the teason why vou find vour
nanic on this Il you object to that that
15 2 diffcrent question

SHRI kK P SUBRAMANIA MFNON
(Kcrala) Su I call the attention of the
Minister of Railwavs to the situaton ans
ing out of the strike by the loco running
staff of the Railways



